Notification No.205/Rules/DHC Dated : 16.10.2003

In exercise of the power conferred by Section 7 of the Delhi High Court Act,

1966 (26 of 1966) read with Section 3 of the Destruction of Records Act, 1917 (4 of
1917) and Government of India, States Ministry's Notification No.104-J dated the 24"
August, 1950 and all other powers enabling it in this behalf, the High Court of Delhi with
the prior approval of the Lt. Governor of the National Capital Territory of Delhi hereby
makes, with immediate effect, the following amendments in the provisions contained in
Chapter 16-F of the High Court Rules & Orders, Volume-I1V, namely :-

AMENDMENTS

In the High Court Rules & Orders, Volume 1V, in Chapter 16-F, for Rule 4, the
following rule shall be substituted, namely:-

“4. All other Civil records and proceedings under the Delhi Rent Control Act,
1958 (59 of 1958) and all Criminal records shall be arranged in two parts -A and
B.ll

In Rule 10, after sub-rule (5), the following sub-rule shall be inserted, namely:-

“(6) Part A of all proceedings under Delhi Rent Control Act, 1958 (59 of 1958)
seeking possession including Sections 14, 14A, 14B, 14C, 14D, Section 21, 22
and 24 of the Act and all proceedings for fixation of standard rent under Section 6
and Section 9(4) of the Delhi Rent Control Act.”

In Rule 12, after sub-rule (3), the following sub-rule shall be inserted, namely:-

“(4) Part A of proceedings under Delhi Rent Control Act, 1958 (59 of 1958) other
than proceedings mentioned under Rule 10(6) including proceedings under
Sections 13, 23, 26, 27, 31, 34, 44 and 45 of Delhi Rent Control Act, 1958.”

In Rule 14, sub-rule (1), in the first line thereof, the words, figures and brackets
“proceedings under the Delhi Rent Control Act, 1958 (59 of 1958) and” shall be
inserted between the words, “Part B of all Civil and” and the words, “criminal
cases and appeals.”

BY ORDER OF THE COURT
Sd/-

(H.P. SHARMA)
REGISTRAR (VIG.)



